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Heard Mr.A.Kanunco,ld.Coumsel for the

Adpplicant amd Mr.S.K.0jha, ld .Standi ng Counsel ‘
- for the Respondents/Railways, :

By filing M.A,416/06, The Id .Stanmding Counsel
seeks two months time for compliance of the
order dtd.25.,05.06 of this Tribunal which is
hereby allowed.,

Accordingly, the matter is listed to 16.,10.06.

M.A,416/06 1s hereby disposed of with the
apove direction, 4
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